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HIilISTRY OF AGRICULTURE

(Department ol Agdcrrlture and Cooperation)
NOTIFICATION

New Delhi, the 15th June, 2006

s.o.915(9.-,Whereas a draft Order with a view to delete the label
claims of certain 'tieemEd-to be registered pesticides' for use on certain specified
crops and withdraw certain other 'deemed to be registered pesticides' was
published in exercise of the pourers confened by sub-section (2) of section 27 of lhe
lnsecticidesAct, 1968(46of 196e)underthenotificationof theGovernmentof lndia

'r !!," l4ti't'v,-gt nsf{tyP (kp,"Hd,oJ sn^":Iy,q_"ry,--co:r91,:n)-Iu,TP:,S,U. l/'ll (trrr Oatg(l Ule l1 lJe(,etrltJel, zUUi, lll lJlE rJcl4littE vr lrrurq,

Extraordinary, Part ll, Section 3, Sub-section (ii) dated the 12th December, 2005,
inviting objections or suggestions from all persons likely to be afiected thereby,
before the expiry of the period of forty-five days from the date on which the copies
of the Gazefte containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public

on the 12th Deeemlrer, 2005;

And whereas, the objedions and suggestions recelved ln respect ol ffie
said Order have been duly considered by the Govemment;

Now, therefore, in exertlise of the powers confened by sub-section (2)

of section 27 ol tte lnsecticiles Act, 1968 (46 of 1968), the Central
Govemment, after considering the recommendation of the Core Group of
Experts and after consultation wilh UE Registration Committee and on being

satisfied that further use of Deemed to be Registered Pesticides enumerated
below is likely to cause risk to hunan beings and animals as lheir safety
cannot be fully established for walt of complete data asked for from the

taC,gldsr-lamely:= --

MER
(A) Label claim of the folloufufg irsecticides for the crops mentioned

against each insecticide shC be deleted from approved use with effect
from the date of publicatiofl d&e Order :-

LIST OF CROPS TO BE DELEIEDfROTU APPROVED USAGES :

sI.
t{o

of
HdriUo

ffirffi:
1 Atsha Naphthvt

Aircetic Aekl
Pea YHrrelon
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Lt

ta. Lrrurvr a

17. Lindane Sorghum, Cashewnut,
Caidamom. Maize

Coffee, Walnut,

Atrazine Potab, Baira2
Sugarcane, Beans, Potato, Cabbage,
Caulillorryer, Onion, Tornato and Chillies

3 Alachlor

Carbaryl Castqr, Ber, Tobacco, Cofiee and Singhara4
Captan Cofiee, Tobacco, Groundnut, Maize5

6 Chlormequat
Chloride

Ber

7 Carbofuran Tobacco
I Diazinon Soybean, Mango, Tea
I Dimethoate fuecanut TiiiitiidriC, ffitvineluceme,

Groundn ut, Maize, Cumin, Con'andrii,' Arecanut,
Coconut, Sugarcane

10. Dicofol

11. Dinocap
T^- Faft^a
I Glq, \rvrr99t

euctii6[s

13. Endosutfan CocoaEldarcaneTobacco, Casheu,
14. Ethephon Cucumber, Groundnut
15. Fenthion Coffee TurmericGroundCotton, Cowpea,

n, Groundnut, Mustard, Toria,
rcane, Corfiee

c Castor,
Tobacco

16 Fenitrothion

rcane18.
19.

MCPA
Malathion Berseem, Lucerne

(B)lnseak des/ prortucts entrndeted belouf shall be wthdram frsrl tpr
"ffi

S
Bean, Coconut, Muskmelon, -Botllegourd,
.Bitbrsourd, Sunflorer, Wdnul

Mancozeb20.

Frcnchbean Castor Cofiee21. Methylparathion
Grourtdnut, Sesamum, Bhlndi,
Potato, Tonrato. Apple, Banana, Peaches, Plum'

Brinjal, Onion,

c Tobacco

22 O4ldemeton
Methyl

Phorate23.

F..l'+F,+..6i5+?..''.',qr!rt!-F'_'+4 " "'*- -_

.-H1.,FPioc"

Coftir

Paraquat-DEffire24.

frh4
24. Pyl6thruin
27 Quinalphoo Cucurbib

Cffie Tobaoco
Tobacco

28 Trichhrbn

T
'Cqfron, Cdot Grcundhut,Thiffit29

Zirun30
31. Zneb

tIIl

a
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Llst of lncecticldes, Products to be witfidrawn

S.No. Name of lnsecticides

Et"COn
Fo6am
Formoffiion
Nictel Chloride
Paradictr lorobenzeoe .-,,e,i{,re:rl
SiiitA2ine
wifririn

1

2.
3.
4.
5.
6.
7.

,:;ri*"!;

(c)All registrants who have bdren granted certificates of Registration
alongwith labelfleaflets in respect of the above mentioned ftsticides
shouici retum thetr Certrfpates of Registration to the Secretary, Central
lnsecticides Board and Registration Committee, NH-V, Faridabad
within six months fiom ffre date of publication of this order, failing
wtrich action to revoke the ffccnce under section 14 of the lnsecticideE
Act, 1968 shall be initiated.

(D)Non endorcement or conection of tre certiftcates of Registration wifl
not be taken as permission or approval to operate upon Certificates of
Registration in cont'a,.,ention of the pro;ision of this Odcr.

(E)CertificaFs of Registation not submitted by the due date shall be
dggmd to have beeigancelled ' ' ,

(F) Evety State Govemrhent ifraff tarc suct steps unOer tttd relevant
provisions of tre:said,Ati ahd fie ;niles made thereunder as it
considers necessary for the execution of this Order in the State.

(G)The deletion and/or withdrawal, as the case mav be. made bv the
_ Govemment pursuant to ffrls @er shall become inoperativ6 as'.oon- as lhe required complete dda br Ure irsearurrc {s} as per the

guidelines is generated and s0mittef Oytre pesticn dlidU*rv to the
Govemment and agqpled by rtr}Sffti@n commftffi 
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